L f:?xCENTRAL ADMINISTRATIVE TRIBUNAL
SRR ~-”AIPUR BENCH, JAIPUR

ORDERS OF THE BENCH

.':Date of Order 21.11.2012

"OA No. 762/2012

"Mr P.N. Jatt| counsel for appllcant

Havmg heard the submissions advanced on behalf
vof the appllcant and upon perusal of the impugned order
."dated 26 10 2012 (Annexure A/1) it appears that the

},;;apphcant was ‘called upon to make his representation/

qumeSSIon In wrltlng, if he wishes to do so, within a
'perlod of 15 days of recelpt of thlS order, and it is also
‘nqt,dlspu.ted that this period came to an end and the
‘resp:o:ndeni;ls"": have extended the time to file

representation/submission..

2 In our con5|dered view, this Original Application
;-deserves to be dlsm|ssed being premature since the
v:.llberty | glven to the applicant to make his
j“zrepresentatlon/subm|SS|on'in writing. It is for the
"'appllcant ftfo' avail this opportunity and make
representatbn'/submission in writing. This Tribunal needs

‘ot to pass any order at this stage.

I A IS pprrens
3. Acc'c’)r'dingly,' the present Original Applicationib
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dismissed' being premature. -
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